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(7) The Seventh Amendment of 1969

to the Indian Police Service (Pay)

Rules, 1954, published in Noti-

fication No. G.S R. 1805 in Gazette

of India, dated the 2nd August,

1969. [Placed in Library. See No.
LT- 1652/69)

P.M.B. Com. Report

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Fifty-second Report
SHRI S. M. SOLANKI (Gandhinagar) :
1 beg to present the Fifty-second Report of
the Committee on Private Members’ Bills
and Resolutions.

SHR1 HEM BARUA (Mangaldai):
Where is Shri Khadilkar, Sir ? Has he
resigned his office or is he discharging the
functions of the Deputy-Speaker ?

SHRI P. K. DEO (Kalahandi) : Is he
keeping fit ? We arc anxious to know about
his health.

MR. SPEAKER : About keeping good

health, if a member is absent. it should not
always be presumed that he must be sick.

SHR1 HEM BARUA : 1 am concerned

- about knowing whether he has resigned his

office or he is still discharging the functions
of the Deputy-Speaker. We should not be
kept in the dark about it. {(Interruptions.)
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12.35 hrs.

STATEMENT RE : PRESIDENT
NIXON’S VISIT TO INDIA

MR. SPEAKER : Shri Dinesh Singh.

SHRI HEM BARUA (Mangaldai) : On
a point of order. While welcoming a
statement from the Minister on President
Nixon's visit to India, 1 want to Jdraw your
attention to certain relevant things. We
submitted certain call attention notices * we
also submitted some short questions. The
call attention notices were rejected ; so were
the short notice questions. 1 reccived a
communication this morning rejecting my
short notice question.

This raises a fundamental question. If
the Minister communicated to you his deci-
sion to make a statement before the short
notice questions or call attention notices
were tabled, it is all right. But if it was done
after that I should say that it is an attempt
to limit the functioning of Members of
Parliament...... (Interruptions.)
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